
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The  Punjab Professions, Trades, Callings and Employments Taxation 
(Haryana Repealing) Act, 1977 

 
Act 12 of 1977 

 
 
 
 
 
 
 
 

Keyword(s): 
Tax, Professions, Trades, Callings and Employment 
 
 



1977 : Haryana Act 121 PKOFESSIONS, TRADES, CALLINGS 39 
AND EMPLOYMENTS TAXATION 

THE PUNJAB PROFESSIONS, TRADES, 
CALI.INGS AN I3 EMPLOYMENTS TAXATION 

(HARYANA REPEALING) ACT, 1977 

(Haryana Act No. 12 of 1977) 

Table of Contents 

SECTIONS : 

1. Short title. 

2. Repeal ofpunjab Act 7 of 1956. 



1377 : HaryanaAct 121 PROFESSIONS, TRADES, CALLINGS 
AND EMPLOYMENTS TAXKI ION 

'THE PUNJAB PROFESSIONS, TRADES, CALLLNGS 
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Short title 

The Puniab 
Professions, Trades, 
Cciiinpr and Zrn~iuy- 
mcnts Tnxat inn 

1 
i , {U27:2?1 PE;?P~!~TI!:! L. 

Wllcther repealed or othenvise 
affccted by legislation 

ACT 

to ~ ~ p e u l  tlze Put! ia b Prqfessio~~s, Trades, Ccrliings and Empluy~r~et~ rs 
T~*ation .--~cI. 1956. in iis app!icofiurr rv rhr S!a!e ufH~~?buni>.  

BE it enacted by the Legislature ofthe State ofHaryana in the Tfienq-- 
eighth Year of the Republic ofhdia as follows:- 

I: This Act may be calledthe Punjab Professions, Trades, Callings Short t~tle. 
and Employments Taxation (H-a Repealing )Act, 1977. 

2. Tfic Purijab Pmfcssiuns, T m h ,  Cdhlgs md Employ~~ents Taxation Repca 1 of Punjab 
-4c5 196,  is hereby repeaied : Ac17 of 1956. 

Provided that such repeal shall nor- 

fa) affect the prcviuus operation of thc Act so repealed or aythjng 
duly done or suffered thereunder ; or 

1. For Staterncnt of Objccts and Rcasons, see Haryana Government Gazettc (Extra. ). 
datcd h c  2 1st March, 1977, page 366. 
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(3) affect any right, privilege, obligation or IiabiIity acquired, accrued 
or incurred under the -4ct so repealed ; or 

@) aEect any penalty, forfeiture or pwoishrncnt incurred in respect 
of any offence committed against the Act so repcaled ; or 

(d) affect any investigation, legal procecdng or remedy in respect 
of any such right, privilege, obligation, liability, penalty, forfi=iture 
or punishment as aforesaid; 

and any such investigation,!egal proceeding or remedy may be instituted, 
continued or enforced and any such penalty, forfeiture or punishment may bc ' imposed as ifthat Act had not b c a  rcpcalcd . 
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